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(i) The Jute (Licening and Con-
trol) Order, 1961 published in
Notification No, S.0O. 538 dated
the 10th March, 1961, under
sub-section (6) of Section 3
of the Essential Commodities
Act, 1955. [Placed in Libra-
ry. See No. LT-2771/61.]

NATIONAL PRrROJECTs CONSTRUCTION
CORPORATION

[ ]
The Deputy Minister of Irrigation
and Power (Shri Hathi): Sir, 1 beg
to lay on the Table a copy each of the
following papers:—

(i) Annual Report of the Nationa]
Projects Construction Corpo-
ration Limited for the year
1859-60 along with the Audit-
ed Accounts artd the com-
ments of the Comptroller and
Auditor General thereon,
under sub-section (1) of sec-
tion 639 of the Companies
Act, 1956.

(ii) Review by the Government
on the working of the above
Corporation. [Placed in Li-
brary. See No. LT-2772/61.]

INCIDENCE OF INDIRECT TAXES ON THE
CoNSUMER PRICE INDEx

The Deputy Minister of Planning
and Labour and Employment (Shri
L, N. Mighra): Sir, I beg to lay on
the Table a note entitled “Incidence
of indirect taxes on the Consumer
Price ndex (A limited analysis)”.
[Placed in Library. See No. LT-
2773/61.]

-——

13.044.

ESTIMATES COMMITTEE
HUNDRED AND NINETEENTH REPORT

8hri Dasappa (Bangalore): Sir, I
beg to present the Hundred and Nine-
teenth Report of the Estimates Com-
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mittee on the Ministry of Works,
Housing and Supply—The Ashoka
Hotels Limited (Reports and
Accounts).

13.05 hrs.
BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairy (Shri Satya Narayan Sinha):
Sir, with your permission, I rise to
announce that Government business
in this House during the week com-
mencing 27th March, will consist of:

(i) Further discussion and voting
of the Demands for Grants
relating to the Ministry of
Home Aftairs.

(ii) Discussion and voting of the
Demands for Grants in res-
pect of the Ministries of—

Works, Housing and Supply, Ir-
rigation and Power, Ex-
ternal Affairs, Labour and
Employment,

s (iii) General discussion on the
Orissa Budget for 1961-62 on
28th March.

(vi) Submission of Demands on
Account (Orissa) to the vote
of the House.

1 may also inform the House that
the Budget for the State of Orissa
for 1961-62 will be presented on
Monday, the 27th March.

Shri Suremdranath Dwivedy (Xen-
rapara): Are we to take it that the
General Discussion on the Orissa
Budget will be held on 28th March?

Shri Satya Narayan Sinha: Presen-
tation on the 27th and General Dis-
cussion on the 28th.

Shri T. B. Viital Rao (Khammam):
Only vote on account.

Shri Satya Narayan Sinha: The
whole thing. We want to finish the
General Discussion and also vote on
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[Shri Satya Narayan Sinha]

account and take it to the other
House.

Shri Surendranath Dwivedy: Is it
only vote on account?

Mr. Speaker: We have been fol-
lowing this practice even with res-
pect to our General Budget, The
General Budget is presented so that
the whole picture may be known. The
General Discussion also takes place
on the General Budget. Thereafter,
for a month or a month and half as
may be necessary, a vote on account
is taken without any further discus-
gion. I intend following the same
practice in this case also. The Orissa
Budget will be placed before the
House, opportunity will be given to
hon. Members to discuss the entire
Budget and then a vote on account
will be taken. The detailed Demands
will be taken up later on.

Shri Satya Narayan Sinha: That is
all right.

Shri T. B. Vittal Rao: I am glad,
Sir, that you have clarified the posi-
tion. But there is one more point. I
want to know which hon. Minister has
been responsible for this bungling as
a result of which Rajya Sabha ad-
journed and it has to be re-convened
now. Some responsibility should be
there. This is a very irresponsible
way or doing things resulting in the
wastage of tax-payer's money, This
should have been done one week ago.

Bhr] Surendranath Dwivedy: There
was some consultation amongst us
and it was decided that on the 7th
or B8th of this month this Budget
should be placed before this House
before Rajya Sabha adjourned. I do
not know why that was not done.

Mr. Speaker: All that can be asked
when we take it up.

Shri T. B. Viital Rao: Some state-
ment should be made by the hon.
Minister of Parliamentary Affairs.
This is a very serious issue. 'The
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Government cannot waste the tax-
payer's money in this fashion.

Mr. Speaker: Hon. Members will
have an opportunity to speak on the
Orissa Budget. Let them put their
questiong then,

Shri T B. Vittal Rao: Sir, in any
other democracy the Minister would
have gone for this sort of bungling.
Withs a brute majority they ®think
they can do anything here.

Mr. Speaker: Let us see if he goes
that day.

The Minister of Law (Shri A, K.
Sen): What bungling, Sir?

Mr. Speaker: They say that the
Rajya Sabha is being reconvened now
and toc muth of the tax-payer's
money is wasted that way.

Shri A, K. Sen: I do not think there
has been any bungling in this matter.
If the Government decides that
Parliament should actually pass the
Budget, I think this is the only pro-
pér course to be taken.

Shri T. B. Vittal Rao: That should
have been done earlier.

Shri A. K. Sen: Hon, Members
think, unfortunately, that budget is
a thing which can be prepared in a
second.

Shrl Surendranath Dwivedy: It
was going to be presented before the
Assembly.

Shri Satya Narayan Sinha: In the
first place, Sir, the budget was not
ready. You know, Sir, in 1956, when
the former 'I‘ravn.r‘xcore-Cochjn came
under similar circumstances this
House passed the budget when the
other House was not in session and
by an Ordinance we had to do it
This time the Law Ministry, which
agreed to that procedure then,—you
know lawyers sometimes give differ-
ent opinions—said that that was nol
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regular. We have to listen to them.
‘What can we do?

Mr. Speaker: I am sure such mis-
take: would not occur hereafter.

13.09 hrs.

DEMANDS FOR GRANTS—Contd.
Ministry of Law—Contd.

Mr. Speaker: The House will ndw
take up further discussion o the
Demands for Grants under the con-
trol of the Ministry of Law, Shri
Braj Raj Singh may continue his
speech. He wanted only one more
minute, I shall give him five minutes.
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13.10 hrs,

[Mg. DepuTY SPEAKER in the Chair]

Mr. Deputy-Speaker: The hon. Law
Minister’s attention ig being invited.
The Deputy Minister of Law (Shri
Hajarnavis): 1 am listening.
L ]

The Minister of Law (Shri A K.
Sen): The difficulty is that so many
things happen simultaneously.

oft wwrew ferg : @ teus # o
qrqar ® wer 9T frarc feqm man
o7 ax qhwmT sfma X fvlr fegr
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